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CENTRAL ALDMINISTRATIVE TRIBUNAL, "JABALPUR BINCH, JABALPUR

Original Application No, 536 OF 2004
Jabalpur, this the 15th day of Jm.y,! 2004

Hon'ble shri M.P. Singh, Vice Chairmman
Hon'ble shri M’adé.n Mohan, Judicial Meanber

R,P. Meena, S/0. late Ganga Ram Meena,
aged about 49 years, Occupation : aadl,
Commissioner Central Excise, Raipur,
Raipur Conm:.ssmnrate,l Resident of

Raipur. eee ép_g’ licant
(By Advocate - Shri P.S, Nair, sr, Adv, assisted with Shri
S.K. Nagpal)

Ver s us

1. Union of India,
th rough : The Revenue Secretary
Dq;artmait,of Revenue, Ministry of
Finance & Company Affairs, Governe
ment of India, North Block, :
New Delhi,

2. The Central Board of Excise &
Customs represented by its
Chainman,; North Block, New Delha..

3. 7The Deputy Secretary to
Govemment of India, Department
of Revenue, M:Lna.stry of Finance,
North Block, New Delhl.

4o The Chief Commissioner of Central
Excise & Customs, Bhopal one, ‘
Bhopal @MP).,

Se The Commissioner, Customs & Central
Excise, New Central Excise Building,
Dhamtari Roagd, «es Respondents

O RD ER (Oral)

By M.Pe Sinch, Vice Chaiman -

By filing this Origina)l Application the applicant has
claimed the- follow1ng main reliefs 3 '

"i) to quash the impugned office order No. 93/
2004 issued by the respondent No, 3 vide reference
No, F. No, A-=22012/JC/9/2004~Ad~11I, dt, 9.7.2004
dnneure A-1 so far as it relates to the applicant,
declaring it = J.J_legal,. arbitrary and unconstitutiona
by holding that he is entitled to be retained at
Ra.lpul. _

ii) to restrain the respondents No, 4 and 5
from relieving the applicant in pursusnce of the

Wpugned order of transfer,"



2. Heard the learned cowmsel for the applicant and

perused the records carefully.

3, The brief facts of the case are that the applicant is
working as Additionasl Commissioner in Central Eclise &

Customs,, Raipur, He has been transferred from Raipur to

DG ICCE, Chennai,; vide order dated 9th July, 2004. Alongwith

 the applicant 32 other officers have also been transferred.

The 1edrned comsel for the gpplicant has submitted that
the spplicant has not completed his normal tenure of 3 - ...

years at Raipur as he has been transferred to Raipur only

~one and & half years back. According,; to him his wife is

. @ mentaly retarded person and does not know any other

language except Rajasthani, His wife is also wmdergoing
some treatmeat at Raipur, Hencey it is not pOSSJ.ble for

to h-ennai
the applicant to immediately move/and leave his wife alone
at Raipur for getting medical treatment. In .this regard,
the appl.lcant has submn.tted a representat:u.on to the
reSpondauts on 12th July, 2004, which has not yet been

decided by the respondents,

4, Keeping in view the above facts, we feel that ends of

justice would be met if we direct the respondents to.
consider and decide the representation of the applicant

dated 12th July,, 200 dy! .bypa'ssmg a’ s;iSeakir“xg;»‘?wdetail ed and

‘reasoned order,' within a period-of six: Weeks fron ‘the

We do so accordinglye.
date of receipt of copy of this order./The applicant is

‘also directed to send a copy of this order alongwith the

petition to the reSpond'ents'within 15 days from the date of
receipt of copy of this order, Till then the applicant will

not be displaced from his present place of posting.
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